
IN THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, KALAS MAHAL, CHENNAI 

ORIGINAL APPLICATION NO. 15/2024 (SZ) 
[EARLIER OA 731/2023(PB)] 

 
IN THE MATTER OF:  

Tribunal on its own motion 
SUO MOTU based on the 
News Item in Deccan Herald 
Dt 02.12.2023 titled “Save 
Sharavathi River from illegal 
sand mining Activista urge 
Karnataka CM 
Siddaramaiah” 

 

… … Applicant 
   

VERSUS 
   
Principal Secretary, 
Environmental, Karnataka 
and Ors 

 

… … Respondents 
 

Previous D.o.H: 25.03.2025 Next D.o.H: 23.06.2025 
 

I N D E X 
S. 
NO. 

PARTICULARS PAGES 

1.  Status Report dt 22.5.2025 filed on behalf of 
respondent no. 2 KSPCB 

1 – 2 

 
 
 
 

MUKESH KUMAR 
Advocate for R2 KSPCB 

Lex Regula LLP 
Email: LexRegula@gmail.com 
Mobile: +91-9211059000 

Place: New Delhi 
eFiled on: 01.06.2025 



(

tlEFoRE TIIB NATIONAL GRBBN TRIBUNAL, SOUTHERN ZONB'

chennni

Original applicationN o.l 5 12A24(SZ)

Earlier O.A.No.7 3 I /202 3 (PB)

In the matter of:

Tribunal on its own motion SUO MOTO

" Save Sharavathi river fi"om illegal sand mining: Activists

Urge Karnataka CM Siddaramaiah

with

Principal Secretary

Depadment of Environment

Govemment of Karnataka

Bengaluru & Ors Respondents

AFFIDAVIToNBTHALFoFTHERBSPONDBNTKSPCB

I, V Ramesh, s/o.Late A.Vittal Rao, Aged 59 years, working as Regional ofhcer,

shivamoga, Karnataka state Pollution control Board (KSPCB), Plot No.l56, Auto

complex Industrial Area, shivamogga-577204, Karnataka, clo hereby solemnly

affirnr and state on oath as follows:

1. That the deponent is working with Respondent KSPCB *9, o: such, I am

well conversant with facts and circurnstiinces of the present case on the basis

of tire inforrnation derive from the'"official records and hence' I am

(
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competenr ancJ aur6or.izecl to verify, sign ancl swear this allldavit ott behalf ol'

the ResPondent KSPCB'

2. That the instant Affidavit is being filecl rvitlr respect to Sand rninirtg. ll'he

Board has not grantecl any pennission or consent to mine the sartcl at

Sharavathi River Basirr. Furlher, District Aclurinistration of Shimoga hns

constituted District Task force Committee under the supervision of Deputy

Director Mines & Geology, Shimoga for controlling of illegal sand mining'

3. That it is respectftilly subnrittecl that the ansrvering respondent KSPCB rvill

be oblige6 to provide any adclitiorral information if so reqttired lry this

FIon,ble Tribunal ancl hereby srrbmits this afficlavit for kincl consicleration'

That I have reacl and understood the contents of tliis Affidavit. The

been draftecl by my counsel under nly instructions arrcl tlte satne are

correct as per the official records available in tlre office'

Deponent

VI'RIFICA'I'TON

.Shr,wca -r - ^.r -t- ---- A ..-
Verified-ai;1;'ifiirad {rf, l/ray 2025 that the contents of the above Affidavit are

true and "o[*t to tfr" Uffi of my Knorvledge and official documents. No part of it

is false and nothing rnaterial has been concealed thereft'onr' (
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